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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

Southern Zone at Chennai

O.A. No. 175 of 2023

Between

Vasireddi Shivalinga Prasad
And 4 others.

... Applicants
Vs.
The State of Andhra Pradesh,
Registered by its Chief Secretary
And 10 others.
... Respondents

REPLY AFFIDAVIT FILED BY THE 10™ RESPONDENT

I, Mr. Venkata Brahmananda Rao Gunda, S/o Venkateswarlu, aged
about 44 years, having business in the name and style of “Adithya Infra
Projects” situated at Door No. 51-91-12, 4" Line, Lakshmipuram, Guntur
town, Andhra Pradesh - 522007 having temporarily come down to

Chennai, do hereby solemnly affirm and state as follows: -

1. I respectfully submit that I am the - - - Managing Partner of
“M/s Adithya Infra Projects” and I am the Respondent No. 10 in the
present Original Application and as such I am aware of the facts of

the case and hence, I depose as under.

2. I respectfully submit that I have gone through the averments and
allegations made by the Applicant and that they are false and

denied which are otherwise specifically admitted herein.
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3. I respectfully submit that the I, the 1ot respondent hereby denies
all the allegations, averments and statements contained in above
O.A. No. 175 of 2023 as being totally false and incorrect.

4. It is respectfully submitted that I have been unnecessarily arrayed
as one of the parties in O.A. No. 175 of 2023 when I have got all
the approvals and clearances from the concerned authorities and I
am carrying on mining operations validly and in accordance with
law. While so even without verifying the basic facts, I have been
unnecessarily dragged into the above litigation and absolutely

baseless and sweeping allegations have been made against me in
the O.A. No. 175 of 2023.

5. It is respectfully submitted that in so far as I am concerned, mine is
a partnership firm duly registered under the provisions of
Partnership Act and I am carrying on business lawfully. The
partnership came to be constituted on 27.07.2019 and the
partnership is a duly registered firm, having registered itself to the
Registrar of Firms in No. 350 of 2019 at Guntur. I have also
obtained the GST registration certificate which was issued on
29.08.2019. The details of the approvals and clearance obtained by
me from the concerned authorities with relation to the mining
activity is set out as below: -

a) I had purchased the lands located in Survey Nos.500-C, 500-B
and 372 of Sekuru Village which has been classified as dry land
of an extent of 3 acres 48 cents by way of registered instrument
of Sale Deeds in the year 2019. An application was made to the
mining department for grant of permission for quarrying and
transportation of gravel for the said extents of lands as lands
were not suitable for agricultural activities and that there were

no crops that were raised in the land. The quarry lease
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application was submitted on 19.11.2019 and the Assistant
Director of Mines and Geology, Guntur had called for a report
from the Tahsildar, Chebrole Mandal and for issuance of No
Objection Certificate for the grant of quarry lease along with
category and availability of area in accordance with the

Government Orders in force. The report was submitted by the
Tahsildar on 10.12.2019.

b) I had made an application on 18.01.2020 with the State Level

Environment Impact Assessment Authority for grant of
Environmental Clearance and the Environmental Clearance was
granted on 11.06.2020 in Order No. SEIAA/ AP/ GNT/ MIN/ 01/
2Q20/ 162116. As per the Environmental Clearance, the life of
ﬂne‘ is 5 years, the total mining lease area is 1.376Ha and it is
an open cast semi mechanized mine. It is after scrutiny of all the
documents and requirements, the said Environmental Clearance

was issued to me for the mining of gravel -13590 cum per year.

c) On 16.07.2020, the 3™ Respondent, the Deputy Director of Mines
and Geology, Guntur granted the quarry lease for gravel to me
under Rule 13 (1) of the Andhra Pradesh Minor and Mineral
Concession Rules, 1966 and I have been paying the dead rent,
seigniorage fee and other charges as levied by the official
Respondents and complying with the conditions imposed on me.
On 14.07.2020 Andhra Pradesh Pollution Control Board issued a
consent for establishment and the consent for operation was also
issued on 03.08.2020.

d) The Lease Deed had been executed by the 1t Respondent on
21.07.2020 and the said lease is in force up to 20.07.2025 and
the permission order for conducting the quarrying operations was

For ADI
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issued on 04.08.2020 by the Assistant Director of Mines and
Geology, Guntur.

6. As could be seen from the above, T wag carrying on mining
operation lawfully and validly after obtaining the Environmental
Clearance and the consent orders as per law. while so, I had been

dragged to the above case without any justification whatsoever.

7. It is respectfully submitted that the Applicants have not stated
anything as regards to their locus to file the above application
before this Hon'ble Tribunal. It is also not stated as to how they can
consider themselves to be aggrieved by the mining operations
carried on by me lawfully and validly.

8. I deny the allegations contained in the application as if there is any
damage that is caused to the villages or the crops by the mining
activity carried on by me. It is submitted that it is not correct to
state that as though there are fertile agricultural lands and to my
knowledge, no agricultural activities are undertaken in the vicinity of
the mining area. I deny the allegations stated by the applicant as
though the mining activity is conducted by obtaining temporary
permits for excavation of gravel, the same is absolutely false
allegations and baseless. It is again false to state that the lease
holders are not following any of the rules or that they exceed the
permissible limit of excavation which are all baseless allegations. I

humbly submit that the photographs allegedly filed by the Applicant
has not related with my quarry.

9. I submit that I am not aware of the complaint said to have been
made by the residents of Sekuru village and it is denied that I am
making any excavation than the permitted area and any damage

that caused to the environment by disruption of the ground water
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level, soil erosion, air pollytion etc. The excavated material is

transported only through covered trucks and adequate measures

are taken to control the emanation of dust during the loading of the
vehicles and the transportation of the load.

10. It is respectfully submitted that the allegations pertaining to
the lift irrigation scheme, Sri Krishna Ettipotula Pathakam, Raifula
Abhivrudhi Sangam are totally irrelevant and having nothing to do
with me. It is denied that there is any damage caused to the canals
due to the transportation of the gravel. I deny that the alleged over
loading of the trucks used for transportation or the allegations
regarding damage to road fatal accidents, emissions and damage to
the crops.

11. It is respectfully submitted that I am carrying on the mining in
accordance with the Environmental Clearance and the consent
orders are issued by the concerned authorities, it is not open to the
Applicants to drag me by way of this application making absolutely
baseless and completely false allegations against me. I submit that
various irrelevant and extraneous allegations which are totally false
and incorrect have been made in the application just for purposes of

maintaining the case without any iota of truth in the same.

12. It is respectfully submitted that I am filing the copies of the
Environmental Clearance and the consent orders along with this
reply which would categorically establish that I am carrying on
mining in accordance With law and there is no cause of action for

the Applicants to maintain this application as against me.

Therefore, it is most humbly prayed that this Hon'ble Tribunal
may be pleased to dismiss the above O.A. No. 175 of 2023 and pass

For ADITHYA INFR/ ‘
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such further or other orders as this Hon'ble Court may deem fit and

proper in the circumstances of the case and thys render justice.

Dated at Chennai on this the 22 day of August, 2024.

Counsel for 10t Respondent

VERIFICATION

We, Adithya Infra Projects, represented by its Managing Partner Mr.
Venkata Brahmananda Rao Gunda, the 10% Respondent in the above O.A.
No. 175 of 2023, do hereby verify that what are all stated above are true
and correct to the best of our knowledge, belief and information.

Verified at Chennai on this the 22 day of August, 2024.
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ANNEXURE -1

GOVERNMENT OF
ANDHRA
PROCEEDINGS grE :ﬁmﬂm OF MINES ANp 25?55“
E ASST. DIRECTOR OF pings & ot 0GY; GUNTUR

(Present: Sri M.Vishnuvardhana Rao, M.Sc., Asst. Director (FAC)

Procs.No: 4144/Q/2019 - 04—05'2020'

Sub: Mines & Quarries - Q ot
vany Lease for Gravel, over an extent of 340 village:

1.376 Hectares in Sy.No.372/p
. . S00-B(p s00-C(P) of
mgefo’rzndd Gugfflg District - Grc(ln)ieg in fcvo(Ul') of M/ S'Adfmorcﬂ 2
| iy pericd SYQGI’S-LeasedeedexeCUled‘wo‘k
Ref: 1. Procs.No: 20/Q1/2020, dated 1 Director ¥
( A 6. o
Mines and Geology. Guntur. AR B E %
2. This office Proc No. 4144/Q/2019 d
. ated.21-07-2020.
3. Letter dated.04.08.2020 of M/s. Adithya Infra Projects
-o0o-
ORDER :

Through the reference 2 cited, this office has executed the leas
on 21-07-2020, subject to submission of the CFO and obtain work order
commencement of quarrying operations as required under APMMC Rule
the Lease period commenced from 21-07-2020 and will be in force UP to 20-07-

Further fhrough the reference 39 ciled, the lessee M/s.Adithya Infra Projects st
submitted CFO issued by APPCB, Vijayawada vide Order No. G-I(X)‘?/APPCB/ZO-
VJA/CFO/W&A/2020, Dated: 03.08.2020 with a validity upto 31.05.2025.

nces stated above, M/s.Adithya Infra Projects is hereby

permitied to conduct the quanying operations in the subject quany leased area w.e. from
04-08-2020 to 20-07-2025 subject to the safisfaction of terms, Covenants & conditions laid in

Form - ‘G’ & Rule 31 of APMMC Rules, 1966 and also subject to submission of EC, CFE & CFO

o deed in Form = 'G'
from this office for
s, 1966 and henceé
2025.

In the light of the circumsta

for the balance period. )
Tondlamakdny .,
Assi‘. Director of Mlneg G\E\oﬁ}g); (ﬁC),
Guntur,
To é‘
M/s.Adithya Infra Projects,

Mg.Partner : Sr G.V.Brahmmananda Rao,

§/o. Venkateswarlu,
D.No.5-91-12, 4 Line, Lakshmipuram,

Guntur Town.

Copy ; . satnam, Vja for favor of in ;
&bniﬂedfoiheDirectoroanes&GeoiogY,_lbrdlmpﬂ iyt formation,

submited fo the Director of Mines Safety. Region No.l, Kavodiguen. ¥Esra0ad for favor of jnfoymqy
submitled fo the Regional Vigilance & Enforcement Officer, GUn f o favor of infomafigy, O TON:
submified to the Deputy Director of Mines & Geology, Gunfu; fog r‘;‘;‘l" 'ot information,

Submitied o the Deputy Director of Mines safefy. Neflore for ,o‘f"w nformation,

Copy fo the Asst. Director of Mines & Geology. R\;'; g;wgole . ormation.

To the Labour Enforcement Officer, Vioyawcdﬂ fo'or' 'i’an f' ormloti -

To the Dy. Commissioner, Labour De| ent, GU‘_"U‘ fion
( ineer, APPCB, Guniur for informalio™’
To the Environmental Engineer , District ! information.

To the Tahsildar, Chebrole

‘/—————/\”“\\
\




ANNEXURE - 2

_— ANDHRA PRADESH POLLUT; ARD
ON CONTROL BO
——"_“.';'ﬁ e~ PlotNod1 Opp: SBE gnNKAanMggL OFHCOE - VUAVCAO‘;ADA ayawada.
e 11, Opp: SBH, Sri K: ficers™ unanak Road, Vi :
= S et 216

Email: zovja-jcee@appcb.gov.in
Website : www.pcb.ap.gov.in

RED CATEGORY

CONSENT ORDER
Consent Order No: G-1009/APPCB/ZO-V.J

Ws. Adithya Infra Projects (1.376 Ha),
Sy.No 372/P, 500-B (P), 500-C (P),
Sekuru (V), Chebrolu (M),

Guntur District

Email : adithyainfra3.40@gmail.com

(Hereinafter referred to as ‘the Applicant) authorizing t . ] _
the effluents from the outlets gﬂg the L fizing to operate the industrial plant to discharge

uantity of emissi .
detailed below: Quatily iSSions per hour from the chimneys as

() Outlets for discharge of effluents:

Outlet | Outlet Description | Max Daily Discharge Point of Disposal
o (KLD)
L > 05 Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. ‘ Description of Chimney Quantity of emissions
at peak flow

This Consent Order is valid for mining of the following products along with quantities only:

[_S.No. Name of the Activity Extent i Capacity
t 1. Mining of Gravel 1.376 Ha 13,590 m*Annum

This Consent order shall be valid for a period ending with 31.05.2025.

Nambada Venkata 31’;.“&2&"?;,'2’ Rao

Date: 2020.08.03 18:13:01
Bhaskara Rao o

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

WSs. Adithya Infra Projects (1.376 Ha),
Sy.No 372/P, 500-B (P), 500-C (P),
Sekuru (V), Chebrolu (M),

Guntur District )
Email : adithyainfra3.40@gmail.com

g : F ice, Guntur for information and with a directi
Copy to the Environmental Engineer, Regional Office, E with a direction
to gr{sure the compliance of the time bound conditions and'sendnaddetaued report so as to place
the unit before External Advisory Committee (EAC) for "*‘1"“*."’ and fo take necessary action, as
per the instructions of the Board Office issued on 21 .06.2016 in case of non-compliance.

Page 1 of 4



SCHEDULE — A

Any up-set condition in any activity of the Mining Unit, which may result in: incrzar;‘:‘:
;:Dtimaﬂonm rds stipu ‘aﬂdhﬁsomshanbewo"mdmmisw'n-dm
ation to the Collector and District Magistrate and take immediate action t© £110

?r?edmm- rge / emission below the limits.
: perator should canryout analysis of air emissions for the parameters
this order on quarterly basis and submit to the Board.

Al the rules & regulations notified by Mini ice, Govemment of India
] i Fe y Ministry of Law and Justice,
regarding Public Liability Insurance Act, 1991 should be foliowed as applicable-

me"i"e,mm“'dhphymmwmmemfamgatemwﬁwﬂ?d
‘"at",,am'e of hazardous chemicals being used in the plant, water & air emissions and solid
generated within the factory premises, as per Hon'ble Supreme Court order

The mine operator should put up two sign boards (6x4 f. each) at pubiicly visible piaces at
the main gate indicating the products ssgnemm' discharge standards, aif emissio ion smnd_ards.
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any andlor all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the management shall be informed to the
Board. The person authorized should not let out the premises / lend / sell / transfer their
industﬁalpranisesuﬂﬂnnobﬂinhgpﬁupanisdondmsmPDIumnConmmam.
Any person aggrieved by an order made by the State Board under Section 25, Section 26
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appeliate authority.

SCHEDULE - B

mentioned in

WATER:

1)

The mine operator shall take steps to reduce water consumption to the .
consumption shall NOT exceed the quantities mentioned below : exient possible and

1. | Process (Dust suppression) 20

2. | Domestic 3D

3. | Greenbelt 0
Total

4.0

water used for each of the purposes mentioned above.

Separate meters with necessary pipe-iine shall be maintained for assesg; the g
antity of

AR :

2)

Themheope;atorwﬂoormfvwimanbiemaifquamymamsm

~ 80 pgim®; PMzs - 60 pg/m’; P - 100 yg/m’, measured at ta;?"'m'!ﬂ’m’: NO
periphery of the industry. "V Premises at the

2 d mﬁmma% Sidoned ¥ 1 o
Standards CPCB Notification No.B-29016/20/90/PCH-I. dated 1g 4 ent Ajr
Noise Levels: Day time : (€ AMto 10 PM ) - 75 dB(A) 1.2009, Quality
Night time: (10 PM ¢ 6 AM) - 70 dB(a)
Page 2 of 4



SENERAL CONDITIONS ;

4)
5)

6)

7)

8)

9)

10)

11)
12)
13)

14)

15)
16)
17)

18)

19)

20)

21)

—

Shall be stored in an earmarked
area within the mine lease area as
per the approved mine plan &

sell to outside parties.

The mine operator shall
operate as per the mg'a:;na:nu; environment pollution prevention measures and shall

The mine operator shall maintai

- . Al maintain the following record me shall be made
available to the inspecting officers of the Board: = - o T

a. Daily production details

b. LogBookslorpoluﬁonmntrolsystem_

€. Solid waste generated and disposed.

d. Inspection book.

The _mine 'ope-tator shall not increase the capacity beyond the permitied capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

Thehdrsnyshallsaupdwshcmplywimmmmmssﬁmla:edhymeSEm.
MoEFF&CC, GOl in the EC order dt. 11.06.2020.

menir\eoperatorstanoonplywimmewxdiﬁmssﬁpdawdmmeCFEOrder

D1.14.07.2020.

The mine operator shall not cause ground water pollution in and around the Mining Unit
emises. i :

pA:ImewastemtetialshouubeaccumndaledummmmmgLeaseArea.

All mining products and rejects. irrespective of size and quality, should be hauled away

from the mine.

Dumping of overburden, if done, should use the retreating pyramid bench formation with

-] and biological reclamation. Dumps should be contoured and
§'§3°" vided"en\:;imp?fnfmmml and stabilized. Dump tops should be compacted, leveled and
be properly drained.

" - - sho“ubeplamedoneﬂhersideofﬂ\ehammads.
uitable Spacos

The indust shall control fugitive emissions generated during drilling operations.

| provide water sprinkiers. for wetting the roads and at dy
gn;:e,m'!‘fg xraroeswtoszgntrd BpNive REECHRI, )
. snall be developed at possble areas e

Greenbel ‘ .
The mine reject shanbedispowdscnemﬁcanymMeannarkedamaaspe”hEmming

. cions from all the sources shall be controlled regularty.
Fugitive emissions _ -

1| establish one Ambient Air Quality monitoring station 5 _
The mine OW::;:: maintained in Schedule - ‘B’ as per CPCB QU”EIhesngann:m:
the critical pa Regional Office and Zonal Office regularly. -
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23) The mine ope

24)

25)

26)

27)

Pproved Mining pian,
; fator shay| 3 o Water
(Prevention & COmply with all the Rules iations specified in
1981 and Hazg?nd;j: W Slution) Act, 1974, Air Provonti & Control of Pollut'ggr)n:::i
Rules, 2016 and their 5 astes (Mapagement, Handling and Transboundary Mo

The mine operator

of the Boarg " Shall not manufacture any extra products without obtaining CFE / CFO

to comply with any of

data or submission of false information / fabricated data and failure
this order and attract

tt!e conditions mentioned in this order may result in withdrawal of

action under the provisions of relevant poliution control ACtS.

The Board reserves its right io modify above conditi i further conditions
% itions or stipulate any -

and to take action including revoke of this order in the interest of environment protection.

The mine operator shall submit a compliance report on CFO conditions for every 6 months
as on 01% January and 01% July of every year at Regional Office and Zonal Office.

igitally signed by Nambada
Nambada Venkata yeaias ssiar ao
Bhaskara Rao Date: 2020.08.03 18:13:29

+05'3%0°
JOINT CHIEF ENVIRONMENTAL ENGINEER

page 4 of 4
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ANNEXURE - 3

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
PROCEEDINGS OF THE ASST. DIRECTOR OF MINES & GEOLOGY; GUNTUR
(Present: Sri M.Vishnuvardhana Rao, M.Sc., Asst. Director (FAC)

Procs.No: 4144/Q/2019 Dated: -|-07-2020.

Sub: Mines & Quarries - Quany Lease for Gravel, over an extent of 3.40 Acres /
1.376 Hectares in Sy.No.372/P, 500-B(P) & 500-C(P) of Sekuru Village.
Chebrole Mandal, Guntur District - Granted in favour of M/s.Adithya Infra
Projects for a period of 05 years - Lease deed executed —Reg.

Ref: 1. Procs.No: 20/Q1/2020, dated 16.07.2020 of the Deputy Director of
Mines and Geology. Guntur. y
2. Letter dated 18.07.2020 of M/s.Adithya Infra Projects, Mg.Partner : Sri
G.V.Brahmmananda Rao, Guntur,
-000-
ORDER :

In the reference 1% cited, the Deputy Director of Mines & Geology, Guntur has
granted a quany lease for Gravel, over an extent of 3.40 Acres / 1.376 Hectares in
Sy.No.372/P, 500-B(P) & 500-C(P) of Sekuru Village, Chebrole Mandal, Guntur District in favour
of M/s.Adithya Infra Projects for a period of 05 years, subject to submission of CFO before

commencement of quarying operations.

Further through the reference 2n@ cited, the grantee M/s.Adithya Infra Projects has
submitted the required documents for execution of lease deed except CFO and attended
this office for execution of lease deed within sfipulated period under Rule 13({1) of APMMC
Rules, 1966 the lease deed in Form — 'G' is hereby executed on 2.{ -07-2020 and hence the
Lease period commenced from .4 -07-2020 and will be in force up to ~¢ -07-2025.

Further the grantee M/s.Adithya Infra Projects is directed to submit the CFO and
obtain work order from this office for commencement of quamying operations as required

under APMMC Rules, 1966. \ / ;
\ewdvamakdy

[ 4 AU NRW

Asst. Direcior of Mines & Geology\(;ic)

: Guntur, S

To (%

M/s.Adithya Infra Projects,
Mg.Partner : Sri G.V.Brahmmananda Rao,

S/o. Venkateswarlu,
D.No.5-91-12, 4 Line, Lakshmipuram.,

Guntur Town.

Copy ; i
Submitted fo the Director of Mines & Geology. |branmpoma$. Vi:o or lavor of information
Submitted to the Director of Mines Safety. Region Noll Kavadigutd. Fyderabad for fayey of informea
Submitted fo the Regional Vigilance & Enforcement Oi‘ﬁc:eriu e favor of information, oo
Submitted fo the Deputy Director of Mines & Geology. Gun ; m“‘;?’ ofinformation,
Submitted fo the Deputy Director of Mines Safety, Nellore for favor o mformoﬁon.

ines & Geology, RVS, Ongole _for lnlormm;m.
Copy 1o the Asst. Director of Mines bR ion,

To the Labour Enforcement Officer, Vijayawa ;
To the Dy. Commissioner, Labour Department, Guntur '“a",}gﬁmmm"
To the Environmental Engineer, APPCB, Guntur for infoaton,

To the Tahsildar, Chebrote Mandal, Guntur District for information.
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S.No. 34 40 Dt. 18/July /2020

NN as

CH. MAD=U BAB{
ICENSED STAMP VENDO

L -

nz 41 228/2011

Soldto: M/s. Adithya Infra Projects, uﬁ?ﬁ BIH!ﬂ . e

For whon : SEI? rmo, lﬁg MW SZWMEEJ

2
N

L 1
]

This indenture made the _gél_?i day of "}m&;p.r 2020
between the Governor of Andhra Pradesh ( herein ofter called the  “Lessor”
which expression shall where the context so admits, include his successors in
offide and assigns) of the one part. and  M/s.Adithya Infra Projects,

Mgfuﬂner si G.v.Brahmmananda Rao, S/o.Venkateswarlu, resident of
D. Nos 91-12, 4" Line, Lakshmipuram, Guntur Town (herein after called the
"Ledsee” which expression shall, where the context so admits, include  his
heirs, executors, administrators, representatives  qng assigns) of the other

Pty

LESSEE . ~ LES
| UL PRO]EC. )
évgwklf""”(“ Asstrg e ?.‘?{W‘*“
r of Mines & Geology (FAC)
RTNER Guntur )

i

96i2820
DU-522 joq
3394310472
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S.No.?‘z#—l Dt. 18/July 72020
3 Adi g ; LICENSED STAMP VENDQ!
Soldto: lgl/s. Adithya Infra Praojects, rep by its Mg||Partner- L tio: 67.47.02812011

. = RL. No: 67-17-006/2920
For whom : Self G V.Brahmmananda Rao /0. Venkateswarlu, Guntur. , .= 0500000522 3

8 i Guritur (Ot) Cell: 93943104

L
¥

- 92—

¢ Whereas the lessee has been granted Quary Lease by the
Go;lemmen’r of Andhra Pradesh on application in [Sealed Tender-cum-Public
Auction] of the:lands in the Guntur District for the purpose of Quanying for
Grqvel and has deposited with the Asst.Director of Mines & Geology of
Guntur. the sum of Rs. 72,000/- (Rupees Seventy Two Thousands only) as
Seéurﬂy vide Pass Book No. 4M419§107- dated 18.07.2020 for the due and
faifﬁful performance by the lessee of the covenants and conditions on the
pagt of the lessee herein after contained:

3
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And whereas the Government of Andhra Pradesh acting for and on
behalf of the lands and premises herein after described & demised for the
term and at the [knocked down amount] dead rent and seigniorage fee.
and subject also to the covenants conditions and conditions hereinafter

contained now this indenture witnesses as follows:

The lessor hereby demises to the lessee all those several pieces or
pieces of land situated in the Village of Sekuru In the sub-registration district
of Guntur and registration District of Guntur in Andhra Pradesh being more
particularly described in the schedule hereunder written and delineated in
the map or plan hereunto annexed and therein colored. |
2. These are included in the said demise and for the purposes thereof

following liberties:-

(1) To get from the said demised pieces of land.

(2) For the purpose aforesaid to use any water in or under the said
demised pieces of land and to divert the same and to make or
construct any water courses or ponds so however that nothing shall be
done in the exercise of this authority which shall interfere with the rights
of any adjoining owners of the tenants or the lessors in respect of such
water.

(3) Generally to do all things which shall be convenient or necessary for
getting the Gravel and material hereby authorized to be got and for
removing and disposing thereof as aforesaid,

3. These are excepted and reserved to the lessor out of this demise:-

(1) All earth minerals and other substances not herein before expressly
authorized to be got from the demised pieces of land by the lessee.

(2) Liberty for the lessor or other persons authorized by him to search for
work, get, camy away and dispose of the excepted minerals and other

LESSOR
For ADITHYA INFRA PROJES ig Q
é V.5 I irector of Mmes & &eg?og (FAC),
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substances and for such purposes to have the right of ingress. egress

and regress over the said demised pieces of land and to make erect

and use all pits, machinery, buildings, roads and other necessary works
and conveniences provided that the rights hereby reserved shall bé

exercised in such a way as fo cause as little obstruction as possible o

the lessee in the use and enjoyment of ifs rights hereunder and that

reasonable compensation for damages caused by any such
obstruction shall be paid to the lessee the amount thereof in case of
difference 1o be settled by arbitrafion as herein after provided.

4. The said demised pieces of land shall be held by the lessee for the period
from the _’,l_\_%ay of July, 2020 to the ;ﬁ'aay of July, 2025 determinable
as herein after provided.

5. The lessee hereby agrees to pay during the said term the following dead
rent and seigniorage fee whichever is higher and also all cases which
may, from time to time, be imposed by the Govemment:-

(4) The yearly dead rent of Rs:52,000/- P.HP.A. In respect of the said
demised pieces of land.

(5) A Seigniorage Fee of Rs:45/- per cu.m. in respect of the said demised
pieces of land.

6. The lessor may. during the currency of the lease, vary the rate of Dead rent

and the Seigniorage Fee.

7. It is hereby agreed and declared that in regard to the said Knock down

amovunt, Dead rent & Seigniorage Fee the following conditions shall be

observed by the lessee.
[ij The said Dead rent of Rs:52,000/- shall be paid without any deduction

on the 28" day of February In every year in advance.
(i) The said Seigniorage Fee of Rs: 45/- per cu.m, shall be paid before the

same is removed from the said demised pieces of land.

8. The lessee hereby covenants with the 1€s50r as follows ;

. v LESSOR
For ADITHYA INF 4 pROfCT J
/ A ,
é\f gw/\ [ K ASSL[Sirect i _—-ﬂlﬁ\ .
or of Mines & Geology (FAC),
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1\ (1) To pay the Knock down amount, Dead rent & Seigniorage Fee on e

\ days and in manner aforesqid.

(2) To bear, pay and discharge all existing and future rates, faxes.
assessments, duties, impositions, outgoings and burdens whatsoever
imposed or charged upon the demised pieces of land or the produce
thereof or the bid amount, dead rent and seigniorage fee hereby
reserved or upon the owner or occupier in respect thereof or payable
by either in respect thereof except such charges or impositions as the
lessee is or may hereinafter be by law exempted from.

(2A) Should any rent seigniorage fee or other sums due to the State
Government under the terms and conditions of these presents be not
paid by the lessee/lessees within the prescribed time, the same may
be recovered together with simple interest due there on at the rate of
twenty four per cent per annum on a certificate of such officer as may
be specified by the State Government by general or special order in
the same manner as on area of land revenue.

(3) Before digging or opening any part of the said demised pieces of
land for Gravel carefully to remove the surface soil to a depth of at
least meters and lay aside and store the same in some

convenient part of the said demised pieces of land until the land from

which it has been removed is again restored to a state fit for

cultivation as hereinafter provided.
(4) To effectually fence off the said demised pieces of land from the
adjoining lands and to keep the fences in good repair and conditions.
(5] Not o assign, underlet or part with the possession of the demised land
or any part thereof without the written consent of the lessor first
obtained. A quary lease granted by the seqleg tender-cum-public
auction for sand is not open for transfer.

LESSEE LESSOR
For ADITHYA TNFRA ROJigTS\ W ontianns 7
V- w»vL v——/( As ti) s | W
é /é i SHTeCtor of Mines & Geology (FAC),

L.} Guntur
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(6)

(7)

(8)

(9)

After working out any party of the said demised pieces Of land
forthwith to level the same and replace the surface soil thereof and
slope the edges, where necessary, so as to afford convenient
connection with the adjoining land.

That the lessee shall keep comect accounts, in such form as the
Assistant Director of Mines & Geology concemed shall, from time to
time, require and direct showing the quantities and other particulars of
the said mineral obtained by the lessee from the said lands and also
the number of persons employed in canying on the said quarrying
operations therein and shall, from time to time, when so directed by
the Asst.Director of Mines & Geology concemed prepare and
maintain complete and cormrect plans of all quaries and workings in
the said lands and shall allow any officer thereunto, authorised by the
lessor from fime to time and at any fime, to examine such accounts
and any such plans and shall, when so required, supply and fumnish to
the lessor all such information and retumns regarding all or any of the
matters aforesaid as the lessor shall, from time to time, required and
direct.

That if in the course of quarrying any mineral not specified in the lease
is discovered the lessee or registered holder shall at once report such
discovery to the Asst.Director of Mines & Geology concemed who shall
obtain orders of the Government regarding the working of the same.
That the lessor's agents, servants and workmen shall be at liberty at all
reasonable times during the said tem. 1o inspect and examine the
works camied on by the lessee under the liberties hereinbefore granted
and the lessee shall and will, from time 1o time, and at all fimes during
the said term hereby granted conform to observe all orders and
regulations which the lessor of his authorised agent as the result of such

inspection may from time to time see fit o impose to keep the lands in

or ADITHYA INFRA PROJECTS, N T L
Y e X t.Di . s
é_.v e ,/\ , Asst.Director of Mines & Gec;lt‘)g; (FAC),
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good and substantial repair, order and condition or in the interest of
public health and safety.

(10) The lessee shall without delay send to the Asst.Director of Mines &
Geology a report of any accident involving the death or injury to any
person which may occur in or about the quarry and shall observe all
rules for the time being in force regulating the working of quarries.

(11) That the lessee shall not without the express sancfion in writing of the
said Asst.Director of Mines & Geology cut down or injure any fimber or
trees on the said lands but he may clear away brushwood or
undergrowth which interferes with any operations authorised by these
presents on payment of due compensation for cutting or injuring trees
growth in the said lands to the departments concemed.

(12) That wherever necessary, pay to the person concemed,
compensation for any loss or damage which may be caused by the
lessee to the surface of the demised pieces of lands or fo anything
growing or situated therein in exercise of the rights granted and shall
not commence operations until such compensation has been paid.
The lessee shall further always keep the lessor indemnified against any
claim by any person for any loss of injury caused to him or fo his
property by lessee. The Deputy Director shall be the competent
authority to assess and fix any compensation payable by the lessee for
any loss or injury done to him or his property.

(13) That if required by the Asst.Director of Mines & Geology, erect and
maintain at his own expenses. boundary pillars of subsistent material
standing not less than three feet above the surface of the ground at
each corner or angle in the line of the boundary of the area lease to
him and at intervals of not more than three meters along the
boundary, as delineated in the plan attached to the lease deed.

i LESSOR
For ADITHYA I “OJECTb . \wa Cdbhana A (oW
K-M IKWA 1,_—./ sst.Director of Mines & Gao‘fogy (-}‘.AC),
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(14) f any mineral not specified in the lease deed or agreement is
discovered, the lessee or the registered holder shall not win or dispose
of such mineral without obtaining the permission of the Director of
Mines & Geology and without payment of the seigniorage fee and the
acreage assessment. If lessee or the registered holder fails to intimate
the Director of Mines & Geology the discovery of such new minerals
and obtain his permission within a period of thity days from the date
of the working of the mineral is begun, the Director of Mines &
Geology or Deputy Director of Mines & Geology may levy enhanced
seigniorage fee and acreage assessment.

(15) The lessee or the registered holder shall sirengthen and support to the
satisfaction of any Raiway Administration concerned or the State
Govermnment as the case may be, any part of the quarry which in the
opinion of the Railway Administration or as the case may be, the State
Government requires such strengthening or support for the safety of
any railway, reservorr, canal, road or any other public works or
structures.

(16) That this lease may be terminated in respect of the whole or any part
of the premises by six months notice in wiiting on either side.

(17) That on such determination the lessee shall have no right to
compensation of any kind.

(18) That the knock-down amount, dead rent and seigniorage fee payable
under these presents shall be recoverable under the provisions of the
Revenue Recovery Act, 1864 thereof.

(19) That the determination of the tenancy to deliver up the demised land
in such condition as shall be in accordance with the provisions of these
presents save that lessee shall if sO réquired by the lessor restore in

provided by the foregoing covenant in that behalf the

manner
surface or any part of the land which has been occupied by the
For Aﬂi’Fﬁ‘?ﬁWP ROJ?E‘TS \‘f LESSOR
AN \ w
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lessee for the purpose of the works hereby authorised and has not
been so restored.

(20) In respect of granite and marble, the lessee shall comply with the
provisions of Granite Conservation and Development Rules, 1999 and
the Marble Development and Conservation Rules 2002, respectively.

9. The lessor hereby covenants with the lessee that on the lessee paying the
knock down amount, dead rent and seigniorage fee hereby reserved and
that on observing and performing the several covenants and stipulations
herein the lessee shall peaceably hold and enjoy the demised pieces of
land and the liberties and powers hereby demised and granted during the
said term without any interruption by the lessor or any person rightfully
claiming under or in trust for him.

(A) Government reserves the right,—

(i) to cancel the quany lease granted and executed under these rules
after giving a previous notice;

(i) to prohibit quamrying operations in part or the whole of the area under
lease with recorded reasons.

10.1t is hereby expressly agreed as follows:—

(1) If any part of the knock-down amount, dead rent and seigniorage fee
hereby reserved shall be unpaid for thity days after becoming
payable (whether formally demanded or if the lessee while the
demised pieces of land or any part thereof remain vested in him shall
become insolvent or if any covenant on the lessee's part herein
contained shall not be performed or observed them and in any of the
said case it shall be lawful for the lessor at any time thereafter to
declare to whole or any part of the saig Security deposit of Rs.
72,000/- to be forfeited and also 1o reenter upon the demised pieces
of land or any part thereof in the name of the whole and thereupon
ihis demise shall absolutely determine byt without prejudice to the

‘ FormIWAﬁFRA PROJE?E' fff??m V
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right of action of the lessor in respect of any reach or non-observance
of the lessee's covenants herein contained.

(2) The expiry or determination of the lease, the lessee shall be at liberty to
remove, cany and dispose of all the stocks of the mineral exiracted
and all engines, machinery, articles and other things whatsoever (nof
being building or bricks or stones) within one month or extended
period granted by the Government after paying dead rent and
seigniorage fee and other sums which may be due and performing
and observing the covenants on his part hereinbefore reserved and
contained and also making good any damages done by such
removal but not building which shall be erected on the said demised
places of land by the lessee and left thereon at the determination of
the lease and shall be the absolute property of the lessor who shall not
pay any price for the same.

(3) If the lessee shall have paid the knock-down amount, dead rent and
seigniorage fee and duly observed and performed the covenants and
conditions on his part herein contained the said deposit of Rs. 72,000/-
shall be returned to them at the expiration of the said term for a
period of 05 years.

(4) If any question of difference or dispute shall arise between the parties
hereto or any persons claiming under them respectively concerning
the Knock-down-amount, dead rent and seigniorage fee hereby
reserved or touching the construction of any clause herein contained

duties or liabilities of the parties hereunder or in any other

or the rights.

way touching or arising out of these presents the same shall be

referred to the Director of Mines & Geology whose decision thereon

shall be final and binding on the parties thereto,

LESSOR
LESSEE \. [ ” l
JECTS SRAMUAN O ww
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In witness whereof Sri M.Vishnuvardhana Rao, Asst.Director of Mines
and Geology (FAC) of Guntur acting for and on behalf of and by order and

direction of the Government of Andhra Pradesh the lessee have hereto set

their hands the day and year first above writing.

Name of Name of Survey Extent :
Taluk Village Field In Hect Assessment Boundaries
North
372/P, 3.40
South
500-B(P) | Acres/ As per the Sketch
haeio S & 500- 1.376 East appended herewith
C(P) | Hects |-98
West

Signed and delivered by the above name in the presence of

Witness:
1)

2)

LESSEE P
For ADITHYA INFRA PRO]%C IS
L/-u‘*‘r' va{ _/~L

PA TNER

‘ LESSOR
\.‘. adlluaure # va W
i ‘s d, ..7| ) . :—(:_» :VE\ 7 L Yy u -
Asst.Director of Mines & Geology (FAC),
Guntur
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CONDITIONS

APPENDIX TO PROCEEDINGS No: 4144/Q/2019, dated: V) -07-2020

-00o-

. The grantee should quarry mineral from the area shown in the sketch and

transport the same under the cover of dispatch permit issued by the Asst.
Director of Mines & Geology concerned as per Rule 34 of AP.M.M.C. Rules,
1966

. The grantee should pay the seig.fee or Dead Rent together with the Cesses

and Land Assessment as per Rule 10 of AP.MM.CRules, 1966, assessment
thereon in advance whichever is higher as per Sub Rule (1) and (2) of Rule.

. The grantee should execute the lease deed in Form'G" within 90 days from

the date of this Order before the concemed Asst. Director of Mines &
Geology, by paying the Advance Dead Rent, Land Assessment and Cess
thereon falling which this order is deemed to have been cancelled without
any further orders.

. The grantee should submit the quarterly retumns in Form'C" relating to the

production and dispatch etc., to this office and to the Asst. Director of Mines
and Geology concemed.

. The grantee should maintain proper boundary pillars as per Rule 28(2) and

31(vi) of A.P.M.M.C.Rules, 1966.

The grantee should pay a sum of equivalent to one year Dead Rent as

. Security deposit before execufion of the lease deed.

Used permits and copy of way bills should be surendered to the Asst. Director

of Mines & Geology.

. Every vehicle carying minerals should be stopped at check post and

produce the way bills for stamping as c_hecked by the check post authorities
or as required by the Officers and touring staff of Department of Mines and
Geology. the vehicles should be stopped for inspection faiing which
necessary action will be taken as per Rules,

Every vehicle carrying which minerals should carry Royalty and stamped way

l bill duly detatched from the book and filing up all the columns such as name

of the quary lease holdc_er, date, fime, quantity, place of loading, un-oading
etc., without any corrections.

LESSEE JECTS \ | LESSOR
cor ADITHYA IFRA PRO I8 Vicoduamakan A fvo!
/ Ny o b "
’ v L/’\?,., //\ , Asst.Ditector of Mines & Geolo\gy (FAC),
(e oA :QTNER Guntur
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10. The grantee shall maintain accurately the following accounts and registers
relating to the quantity of minerals produced and dispatched and all other
particulars relating thereto.

(a). Form’C" as appended in A.P.M.M.C. Rules, 1966
{b). Production and dispatch Register.

(c). Sales Register

(d). Stock Register

(e). Royalty etc., paid Register

(f). Labour Attendance Register

{g). Labour Wages paid Register

(h). Export particulars register

11. The grantee should not carry on quarying operations within a distance of fifty
meters from any public road or tank without obtaining proper permission from
the concemed authorities as required under the relevant rules.

12. The grantee should not use any explosives without proper permission from the
concemed authorities.

13. The grantee should abide by all the conditions of A.P.M.M.C.Rules, 1966.

14. The grantee should give his comrect address and if there is any change in the
address, he should intimate the same to the Deputy Director of Mines and
Geology and Asst. Director of Mines & Geology concemed. He should make
necessary arangements for receiving nofices, letters etc., send through
registered post, if any notice etc., is relumed undelivered by Postal authorities
necessary action will be taken as per Rules without any further notice or
intimation.

15. The Govemment reserves the right fo cancel the quarry lease granted and
executed under A.P.M.M.C.Rules, 1966, if it is considered to do so in public

interest after giving previous nofice.

16. The lessees shall not work within 45 meters of any Railway or of any public
works or of any public road or building or of other permanent structures as per
Regulation 109 of Metalli Ferous Mines Regulations Act, 1961. Further, lessees
shall not work within horizontal distance of 15 meters from either bank of a
River or canal or from the boundaries of lake, Tank or other surface Reservoirs
as per Regulation 127 of MM Rules, 1961 onq also with regard to the safety
margins to be left to the highways and other village roads.

LESSEE \, LESSOR
For ADITHYA INFRA PR _‘:]E%S rowdlane dn 0
LN-De M( ‘ Asst.Director of Mines & Geo'l(;gy (FAC),
ARTNER Guntur
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ANNEXURE - 4

GOVERNMENT OF ANDHRA PRADESH

F THE DY. DIRECTOR OF MINES & GEOLOGY:: GUNTUR
K. Subrahmanyeswara Rao, M.Sc., Deputy Director)

PROCEEDINGS O
(Present:- Sri

Proc.No. 20/Q1/2020 Dated: 16-07-2020

Sub:- Mines and Quarries - Quarry lease for Gravel, over an extent of 3.40
acres in Sy.No. 372/P (0.14 acres), S500-B(P) (1.00 acre) & 500-C(P)
(2.26 acres) of Sekuru Village, Chebrolu Mandal, Guntur District for a
period of 05 years granted in favour of M/s. Adithya Infra Projects,
Managing Partner Sri G.V. Brahmananda Rao - Orders Issued.

Ref:- 1. Quarry lease application dated 19.11.2019 from M/s. Adithya Infra
Projects, Managing Partner Sri G.v. Brahmananda Rao.
2. Grant proposals submitted by the Asst. Director of Mines & Geology,
Guntur in file No.4144/Q/2019, dated 03.01.2020.

. This office Notice No. 20/Q1/2020, dated 04.01.2020.
. Letter No. 4S/MP/GRAVEL/GNT/2020, dated: 10.01.2020 of the

Dy. Director of Mines and Geology, Guntur.

. EC Order No. SEIAA/AP/GNT[MIN/O1/2020/1621/16, dt. 11.06.2020
from SEIAA, Government of Andhra Pradesh.

. CFE Order No. G-1009/APPCB/ZO-VJAICFE/RED/2020, dated
14.07.2020 from Andhra Pradesh Pollution Control Board Zonal
Office, Vijayawada.

7. Letter dated 15.07.2020 from M/s. Adithya Infra Projects,

Managing Partner Sri G.V. Brahmananda Rao.

O un AW

* %k Xk

ORDER:

Through the reference 1% cited M/s. Adithya Infra Projects, Managing Partner
Sri G.V. Brahmananda Rao has filed an application for grant of quarry lease for
Gravel, over an extent of 3.40 Acres in Sy.No. 372 and 500 of Sekuru Village,
Chebrolu Mandal, Guntur District for a period of Q5 years duly enclosing the

necessary documents. The application was received in the O/o. Asst. Director of
Mines & Geology, Guntur on 19.11.2019.

Through the reference 2™ cited the Asst. Director of Mines & Geology, Guntur
has submitted proposals duly reporting that the applied ar

ea has been inspected by
the Royalty Inspector of his office on 24.12.2019 and reported that the applied area
is a plain land, adjacent to the applied area in South = West and South - East side

Gravel quarried pits have been noticed with various dc_epths i.e. about 3 Mts to 8 Mts
and in the North-East and North-West side of the applied area Sapota fruit farming /
Cultivation has been noticed. The colour of the soil is pale brown to red and the type
of the soil iIs Loam mixed with various sizes of boulders, kankar and calcareous
nodules. Gravel is an important commercial product and is useful for filling and
leveling of roads and in various construction and infrastructure development actives.
Finally the inspecting officer recommended for grant of Quarry Lease for Gravel in
favour of M/s. Adithya Infra Projects, Managing Partner Sri G.v. Brahmananda Rao.

Further the ADM&G, Guntur submitted that the applied area has been
surveyed by the Surveyor of his office on 24.12.2019 ang reported that after survey
and demarcation the area is arrived as 3.40 acres in Sy.Np, 372/P, 500/B & 500/C of
Sekuru Village, Chebrolu Mandal, Guntur Dlst;lctd and at the time of survey the
applicant has noted the boundaries phkySIC:HYd ';IS glva;) consent for the surveyed
extent and signed on the d'emarcated sketch an O Noticed that the applied area is
Patta land and virgin and finally the Surveyor ricof"me"dEd for grant of quarry lease
for Gravel in favour of M/s. Adithya Infra Projects, Managing partner Sri Gy,
Brahmananda Rao.

Further the ADM&G, Guntur Subg"'t;egﬂzhdatththe Tahsildar, Chebrolu vide
Rc.No. 299/2019-A, dated 10-12'2019‘:3";";"? Sy.No. 3525 Per their records and as
per RSR of Sekuru Village the propose b g ff oo N72 & 500 is classified as “Dry
foraland” having an exten o Assistant Director of Mipes " favour of the applicant
for grant of quarry lease. The ASSIS for excavation am‘.les and Geology, Guntur also
the main intention of the applicant fo Railway work transportation’ of Gravel s
utllizing in infrastructure development the s.
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Finally the ADM&G, Guntur has recommended for grant of quarry lease for
Gravel over an extent of 3.40 acres in Sy.No. 372/P (0.14 acres), 500-B(P) (1.00
acre) & 500-C(P) (2.26 acres) of Sekuru Village, Chebrolu Mandal, Guntur District in
favour of M/s. Adithya Infra Projects, Managing Partner Sri G.V. Brahmananda Rao
for a period of 05 years.

Through the reference 3™ cited, M/s. Adithya Infra Projects, Managing Partner
Sri G.V. Brahmananda Rao was requested to submit Approved Mining Plan as well as
Environmental Clearance, CFE and CFO from the competent authorities for the area.
Accordingly, thiough the reference 7™ cited M/s. Adithya Infra Projects, Managing
Partner Sri G.v. Brahmananda Rao has submitted Mining Plan Approved by the
Deputy Director of Mines and Geology, Guntur and Environmental Clearance (EC)
issued by the State Level Environment Impact Assessment Authority (SEIAA) and
Consent order For Establishment (CFE) issued by the Andhra Pradesh Pollution
Control Board Zonal Office, Vijayawada for the précised area through 4%, 5t g gth
cited respectively and requested to grant the quarry lease.

In view of the above circumstances, quarry lease for Gravel over an extent of
3.40 acres in Sy.No. 372/P (0.14 acres), 500-B(P) (1.00 acre) & 500-C(P) (2.26
acres) of Sekuru Village, Chebrolu Mandal, Guntur District is hereby granted in
favour of M/s. Adithya Infra Projects, Managing Partner Sri G.V. Brahmananda Rao
for a period of 05 years under Rule 13 (1), of Andhra Pradesh Minor Mineral
Concession Rules, 1966, subject to provisions of Mines and Minerals (Development
and Regulation) Act, 1957, subject to submission of Consent for Operation (CFO)
issued by the concerned authority before commencement of quarrying operations
and also subject to amendments issued thereon from time to time and the additional
conditions specified in the enclosed appendix to this order.

The Rates of Seig.fee, Dead rent, land assessment and cesses should be
collected as follows as per the Schedule I and II of Rule 10 of ~.P.M.M.C. Rules,
1966.

1. Dead rent * Rs.52,000/- Per Hectare P2r annum for Gravel,

2. Seig. fee ¢ Rs. 45/- per Cbm for Gravel

3. Land assessment ! As fixed by the Revenue Derartment

4. Cess on Land assessment ¢ At the rate of 0-37 paise per rupee on L.A

5. Security deposit : The grantee should Pay a sum equivalent to one

year Dead rent
The above rates are liable for alteration from time to time.

NOTE:- The grant is liable for cancellation should it be foun« that it
Was grossly inequitable or was made under a mist~ke of fact

Or OWing to misrepresentation or fraud or in exces= of
authority,

Encl:- Appendix & Sketch. M

Deputy Director of Mines and Geology

To Guntu-,

M/s. Adithya Infra Projects,
Mg.P: Sri G.V. Brahmananda Rao
D.NO. 5‘91-12, LakShmipuram 4qth line, Guntur District.

Copy to the Asst. Director of
Fopy Submitted to the Dire
information.

Mines and Geology, Guntur along with ROE.
ctor of Mines & Geology, Ibrahimpal—am for favour of

27)

TITIIUIOY e s —



APPENDIX
Proceedings No. 20/Q1/2020, Dated: 16.07.2020

. The grantee should quarry mineral from the area shown in the sketch
and transport the same under the cover of dispatch permit issued by
the Asst. Director of Mines and Geology concerned as per rule 34 of
Andhra Pradesh Minor Mineral Concession Rules, 1966.

. The grantee should pay the Seig. fee or dead rent together with the
cess and land assessment as per Rule 10 of Andhra Pradesh Minor
Mineral Concession Rules, 1966, assessment thereon in advance
whichever is higher as per sub-rule (1) and (2) of Rule.

- The grantee should execute the lease deed in form "G" within 90 days
from the date of this Order before the concerned Asst. Director of Mines
and Geology, by paying the advance dead rent, land assessment and
cess thereon failing which this Order is deemed to have been cancelled
without any further Orders.

. The grantee should submit the quarterly return on form "C" relating to
the production and dispatch etc., to this office and to the Asst. Director
of Mines and Geology concerned.

. The grantee should maintain proper boundary pillars as per rule 28(2)
and 31(vi) of A.P.M.M.C. Rules, 1966.

. The grantee should pay a sum of equivalent to one year Dead rent as
Security deposit before execution of the lease deed.

. Used permits and copy of way bills should be surrendered to the Asst.
Director of Mines and Geology. .

. Every vehicle carrying minerals should be stopped at check post and
produce the way bills for stamping as checked by the check post
authorities or as required by the officers and touring staff of
Department of Mines and Geology, the vehicles should be stopped for
inspection failing which necessary action will be taken as per Rules.

. Every vehicle carrying with minerals should carry Royalty paid stamped
way bill duly detached from the book and filling up all the columns such
as name of the quarry lease holder, date, time, quantity, place of
loading, un-loading etc., without any corrections,

10.The grantee shall maintain accurately the following accounts and

registers relating to the quantity of minerals produced and dispatched
and all other particulars relating thereto.

a) Form C as appended in A.P.M.M.C. Rules, 196¢, (b) Production and
dispatch Register (c) Sales Register (d) Stock Register (e) Royalty
etc., paid register (f) Labour attendance Register (g) Labour wages
paid register (h) Export particulars register.

11.The grantee should not carry on quarrying operationg within a distance

of fifty meters from any public road or tank wit
permission from the concerned authorities ag

relevant rules.

hout obtaining proper
required under the
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12.The grantee should give his correct address and if there is any change
in the address he should intimate the same to the Deputy Director of
Mines and Geology and Asst. Director of Mines and Geology concerned.
He should make necessary arrangements for receiving notices, letters
etc., send through registered post, if any notice etc., is returned
undelivered by Postal Authorities necessary action will be taken as per
Rules without any further notice or intimation.

13.The Govt. shall cancel the quarry lease granted and executed under

A.P.M.M.C. Rules, 1966 if it is considered to do so in Public interest
after giving previous notice.

14.The grantee shall not work within 45 meters of any railway or of any
public works or of any public road or building or of other permanent
structures as per Regulation 109 of Metalliferous Mines Regulations
1961. Further lessees shall not work within horizontal distance of 15
meters from either bank of a River or canal or from the boundaries of
lake, Tank, or other surface reservoirs as per Regulation 127 of M.M.

Rules, 1961 and also with regard to the safety margins to be left to the
highways and other village roads.

15.The grantee shall carry out quarrying / Mining Operations in accordance
with the Approved Mining Plan for the entire duration of the lease with
annual programme and plan for excavation and précised area year to
year for 5 years. The Scheme of Mining for the next 5 years and so on
should be submitted and get it approved.

16.The grantee should follow the conditions mentioned in the
Environmental Clearance issued by the SEIAA/DEIAA concerned and
conditions mentioned in the CFE & CFO issued by the APPCB concerned.

17.The grantee should abide by all the conditions of Andhra Pradesh Minor
Mineral Concession Rules, 1966. =

18.Assistant Director of Mines and Geology, Guntur shall allow the lease
holder to do quarrying operations only after obtaining Consent for
Operation (CFO) from APPCB, Vijayawada. ’

Deputy Director of Mines & Geology,
Guntur.
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OARD
s ANDHRAPRADESH poy | yrioN CONTROL B

AMONAA PRADE 3% ZONAL OF = JAYAWADA W
rtl W o Dy’ Plot No.41, Opp, SBI, Sri Kanakadur';:((:)ﬁo;;syclomy, Gurunanak Road, Vyayf:v:_ada. "
— Email: 20V a~icec{cﬂag;&b gov.in
W.('bsi( www.pchap.gov.in

CONSENT ORDER FOR EgTABLISHMENT
1
Q0YIAPPCBIZ0.vyA/CFEREDI2020. Date : 14 .07.2020

Sub:
APF’CB—ZO-_VJA ~ CONSENT FOR ESTABLISHMENT (CFE) - Ms. Adithya

Order No.G-

Infra Projects

Chebroly () (1.376 Ha), SyNo a7ap, 500-B (P), 500-C (P), Sekuru (V)

o der
: » Guntur District - Congent for Establishment of the Board un
g:ghngn 22 > of Water (Prevention ang Control of Pollution) Act, 1974 andﬁunder
N 21 of Air (Prevention and Control of Pollution) Act, 1981~ Issued - Reg.
Raf EC Order Ng
- SEIAA/APIGNT/MIN/Q 21-16, dt.11.06.2020.
|1n5dustry's CFE application again :éégﬁggﬁat Regional Office, Guntur on
RO 2920 through APOCMMS,
- Es INspection report received at 20, Vijayawada on 06.07.2020.
Committee mesting held at ZO, Vijayawada on 13.07.2020

P o

* & %

. Ms. Adith : - i
reference 32% I'::::d Projects (1.376 Ha) submitted an application to the Board vide

echanized open aae o KN Consent for Establishment (CFE) to camyout sermi
m i g

mentiz:gded bel cast mine to excavate the following product wilh installed capacities as
only). OW» With a proposed project cost of Rs. 25 lakhs (Rupees twenty five lakhis

Activity Extent Proposed capacity
Mining of Gravel 1.376 Ha 13,590 m*Annum

Il As per the application, the above activity i -
8 ty is to be located at Sy.No 372/p, 500-B (P), 500
C (P). Sekuru (V), Chebrolu (M), Guntur District in an area of 1.376 Ha.

. The Co-ordinates of the mine are mentioned below:

SlLNo. Latitude

Longitude

1. | 16° 16’ 38.06389'N

80°34’43.93202"E

16° 16’ 37.20867"N

80°34' 43.35419"E

16° 16’ 38.18990°N

80°34' 41.80752"E

16° 16' 37.16982'N

80°34'41.13178"E

16° 16’ 37.44404'N

80°34'40.71833"E

16° 16' 36.75242°N

80° 34" 40.23768"E

16° 16 38.43150°N

80°34' 36.81279"E

P N o o » N

16° 16’ 41.29893'N

80°34° 39.32687"E

IV. The above site was inspected by the Asst. Environmental Engineer, AP Pollution
Control Board, Regional Office, Guntur on 27.06.2020 and observed that the site is
surrounded by East : Donka; West : Agricultural land; North : Agricultural land & South

: Agricultural land.

, after careful scrutiny of the application, verification report of Regional Officer,

V. g:]c: g?a;ndd recommendation by the CFE Committee meeting held on 13.07.2020 at
APPCB, Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of Water (Prevenpon & Control of Pollution) Act 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there
under. This order is issued to carry out the activity mentioned at para (1) only.

VI This Consent order issued is subject to the conditions mentioned in the Annexure.

Page 10of 5



- .y i ing and other
roGUBIoNs are ot capror. PN Canir po of view only. 201G

Vill. L:fé;::iﬁ::ltil?efgo:g:::::nﬁ: K?r;:i’c:‘h& ::rsirgat:ﬁ;er.of mining lease or land

Vet erkta SIS
Frel: Schedes A b JOINT CHIEF ENVIRONMENTAL ENGINEER
To

Sri. GV Brahmananda Rao

Clo.Mis. Adithya Infra pre
H.No.5-01-12, 41 | g "OIets (1.376 Ha),

Guntur-522007,
Email : adithyainfra3 4¢ @small.eom

Copy to EE, APPCB, R0, Guntur for information and necessary action.

Page 2 of 5
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1)

2)

Air

3)
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32
SCHEDULE _ p

ned
on of the project gha) e reported 10 118 "
ollution Control BOard once in six months-

Progress on im Regional
Plementag; 9

Oﬁicel ongole‘ A.P‘ Pnlahon Of

Separate energ ‘ tion control
e Y met ; air pollutio

equipments to recome;esrg;“;ﬁs%‘g‘:ged for water consumption 819

12'2; grgfptc;\ne& shall obtain Consents for Operation from APPCB 85 reguiredcugfd;r) ;ec;.

1981 and :3 A?Tt;r gP&C of P) Act, 1974 anq ynder sec.21/22 f 1 Avllrt (Ps;cluding trial

production, Ndments thereof before commencement of the actvity,

Notwi i : b
reserlvtgzt?t:d'mg anything contained in this conditional letter of cOnsent - Boefarg ?Iz{:)n%
Act, 197 A fight and power under Sec.27 (2) of Water (Prevention & CO_ntrol . (1)931 to
review and under Sec.1 (4) of Air (Prevention & Control of Pollution) Act, deemed
ftand ah[?v or all the conditiong imposed herein and to make SUCh alternation as de
Stipulate any additiong] conditions by the Board.

Tl:lececfonsem. of the Board shall be exhbited in the faciory premises 8t a COnSPICHOS
place tor the information of the inspection officers of different departments-

:-eheagl.ﬂes and Regulations notified by Ministry of Law and Justice, Govemment of india,
garcing the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggri ; ion Control Board under

s aggrieved by this order made by A.P. Pollution -
Sec. 25 of Water (Prevention & Conlrol of Pollu}t’ion) Act 1974 and Sec. 21 of Ar
(Prevention & Control of Pollution) Act 1981 he may within 30 days from the date on

receipt of the order prefer an appeal before concemed Authority-

SCHEDULE ~-B

The source of water is borewell and the maximum permitted water consumption shall not
excesd the following quantities.

Sl No. | Purpose Proposed Quantity
1. Dust suppression 2.0KLD
2. Green belt 1.0KLD
3. Domestic 1.0KLD
TOTAL 40 KLD

The maximum waste water generation (KLD) shall not exceed the following:

Sl No. Source | Proposed Quantity Point of disposal
1. Domestic 0.5KLD Septic tank followed by soak pit
SNo. Wastewater generation Mode of disposal
1 Domestic : 0.5 KLD Septic tank followed by soak pit

nent shall provide dust _suppression measures like wgler spraying arrangements
xehgﬁp;ads, joading & unloading areas and material handing areas to avoid fugitive
dust emissions.

ining activity shall not exceed the following Ambient Air Quality standards measured
l—?tehren:‘;%hery of activity — SOz — 80 pg/m®, NOx — 80 pg/m®, PMzs — 60 pg/m?, PMso —

3
100pg/m ‘Noise levels: Day time (6 AM 10 10 PM) - 75 dB(A)

Night time (10 PM to 6 AM) - 70 dB(A).

Page 30f 5



5)  The air poljut; ith the
. Pollution contror ey - ctalled along W
commissionj | equipment | : Il be NS
oning of the acﬁvity.p like water sprinklers s
Proponent shall gy . eriphery ©
a1 11 the wing prop,: 2015 ONe AAQ moritoring staion 2t 16, Bacg regulary
AP ection and submit the analysis reports 10 ;
€ mining actiy; . |aid down under
Noise. poliutiny 1. Smell take measures to comply with the PRYSIO™ 104 11.01.2010
issued by MoEgF ggulahon and Control) Amendment RuleS: 2010
+ B0l to control the noise o the prescribed levels-
8) The mining agy; d level
e groun
concentrations thf:thl Sg:ll take appropriate measures 10 ensare I}gatNg‘,mé’ notified by
MoE&F, Gol on 16 11 zmmgly with revised National Ambient QU2
Solid Waste :
9) The Solid ities:
) a Wastes generated shall not exceed the following preakup quantities:
No| S i |
gﬁiggm Proposed | Hazardous/as Method of Disposa
On | quantity | defined under
: - HWM Rules, 2016 R
. ver burden & | — —TGhall be stored In an
side burden blon Hozasous garmarked area within mine
lease area as per approved
mine plan.
ot SRRBRRRE
10) The proponent shall scry i it inulated by the SEIAA,
pulously comply with conditions stipulated By :
MoEF&CC, AP, Gol, Vijj i i tal Clearance order dated:
11.06.2020. , Vijayawada in the Environmen
11)  The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.
12) The mining shall be carried out as per the approved mine plan by the unit.
13) The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.
14) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.
15) The proponent shall utilize the top soil for green belt development.
16) The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.
17) The proponent shall develop greenbelt with tall growing trees all along the boundary.
18) The fugitive emissions from all sources shall be controlled regularly.
19) The proponent shall take necessary measures for control of air pollution which would be
generated during qxcavahon and transportation of the mined material as committed in the
EMP / approved mine plan.
20) The proponent shall not operate the mine without obtaining CFO of the Board.
21) The proponent shall ensure that there shall not be any change in the process techno
source & composition of raw materials and scope of working without prior approval lfrg,ﬁ
the Board.
22) Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of nelevanyt pollution

control Acts.

Page 4 of 5

33



23)

24)

The ord
er is i
court of laws 55060 withoyy
. Prejudice
0 the . .
The Board reger, the rights and contentions of this Board in any

conditions i es ite «
ns lnclud-lng its "th . mod
any additional

rev° . i
Cation of this og above conditions ©F stipulate .
er in the interest of environment protection-

pigitally signed by Nambada
Nambada Venkata Ve?:kata Bhaskara Rao
Date: 2020. :36:50
Bhaskara Rao g
JOINT CHIEF ENVIRONMENTAL ENGINEER

Page § of 5
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ANNEXURE - 6 35

VILLAGE NO : 83

VILLAGE NAME : SEKURU

—

POINT ID | BASTING

N
w @ L
IN STATIC & RTK MODE
DGPS SURVEY WAS CONDUCTED s T
DaPS COORDINATES FOR REFERENCE POINTS (UTM-44N,WGS-84 DATUM) SCAE 13900
ELEVATION

051 | 495004950 | 1799648860 | 20085

053 | 454966902 | 1799500334 | 10164

N-LATITUDE E-LONGITUDE
16'1638.06389°N | 80°344393202C | Ljase point
16°1636.15672°N | 80°3442 65409 Dase polat

DGPS COORDINATES FOR SURVEYED POINTS (UTM-44N,WGS-84 DATUM) _]

TONTID| EASTING | NORTHING | ELEVATION
t

N-LATITUDE

E-LONGITUDE

1 |esseoveso [ 1rssassso | 20085 | 16

*16 38 06189°N

REMARKS
B0'3447 91202°E | Noundary patnt

1
|- 2 llw’l‘ 1R 617 20194

16°1637.20867'N

[ 2 [ewiws | veeszaer _BBESS | 1'1U3SLB9N0N | BO'IN41 soTi b
| a A%aud) TAT | 1799621 83T 19977 1671637 16982'N 80 MM4I1IITAE
hs :w-nua 1799630 008

80°344335419°E. | Doundary polnt

Doundary potnt

Woundary point

[Z74ac3.40 /1.376 HECT SURVEY AND DEMARCATE

2 REMOVED AREA

G

&

NTUR.

[

T — —— GUNTUR.

1% 02y 16'1637 44404"N B0*34 40 ‘ll!—\\TF. ll-:nd-n point
3 434895 222 | 1799608 706 _T’;CG*‘ ;’ 1636 TS242°N | .;‘5;10 23768°E ilmmd-ry-pdnl
2 454793 650 | 1799660 591 19442 16°1638.43150°N 80°34'36.81279'E Boundary polnt
8 45AB6S 4T9 | 1799748 547 18478 16°1641.20803°N | 80°3439.32687E Beundary paint
LINEAR MEASUREMENTS ANGULAR MEASUREMENTS
ASPER POINT 10| ANGLE | INTERIOR [ ExmEnts |
POINTID | DGPSIN | REMARKS AT POINT | INCLUDED ANGLE SY.NO |EXTENT
| METERS (812 92754'04" 500/B(P)| AC1.00
1?2 | 31382 | sureyline 2123 89"49'48" 500/C(P)| AC2.26
23 54919 | Survey line 1234 2704112 372/1 | ACO 14
34 | 26 _ Survey hae 88°0337" TOTAL | AC3.40
o _ 270°38'1>

96°5531"
76N [ i
951344

|
|

@ T

D IN FAVOR OF M/ ADITHYA INFRA PROJECTS
NOTE ;- - N
TTHE TRUE NORTH 15 ADOPTED BOTH SURVEYED FLAK . DG COORUINATES
2. THE GIVEN MEASUREMENTS ARE IN METRIC LINKS

(NCHRONISING NEAREST
3.THE DGPS SURVEY FOR THE AREA 15 TAKEN UP BY SYNCHRONISIN

OFFIC]
SURVEY OF INDIA GROUND CONTROL POINT AT NEAR M RO
DUGGIRALAAA GUNTURIDISTRI

SOl UTM CO-ORDINATES E-46035] 371,K-1804744 004 (48)

By
™
ASST.D]RECTOR OF MINES &

GY
DEPUTY DlRECTOll} o::} MINES &GEOLOGY |
GUNTL

GEOLOGY

NTUR.

I
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ANNEXURE - 7

Order No. SEIAA/AP/GNT/MIN/01/2020/1621

State Level Environment Impact Assessment Authority (SEIAA

Andhra Pradesh

Ministry of Environment, Forests & Climate Change

Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010.

REGD.POST WITH ACK.DUE
Order No. SEIAA/AP/GNT/MIN/01/2020/1621 | &

Dt: 11.06.2020

Sub:  SEIAA, A.P. — 1.376 Ha Gravel Mine of Ms. Adithya Infra Projects at
Survey No. 372 / P, 500- B, (P) 500- C (P), Sekuru Village, Chebrolu

Mandal, Guntur District, Andhra Pradesh- Environmental Clearance —
Issued - Reg.

I This has reference to your application submitted through online on 18.01.2020
(SIA/AP/MIN/137407/2020), seeking Environmental Clearance for the proposed

1.376 Ha, Gravel Mine at Sy No. 372 / P, 500- B, (P) 500- C (P) of Sekuru
Village, Chebrolu Mandal, Guntur District, Andhra Pradesh in favour of
M/s.Adithya Infra Projects. It was reported that the nearest human habitation viz.,
Sekuru (V) exists at a distance of about 1.78 km from the mine lease area. It was
noted that the capital investment of the project is Rs.20.0 Lakhs and capacity of the
project is as follows:

Mining of Gravel — 13590 cum per year in 1.376 Ha

II.  As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted.

i. The location of the mine is as follows:

ii. It is an open cast sem!

lease area is 1.376 Ha.

SLNo Latitude Longm
1 | N16°1638.06389" | E 80°34'43.93202"
7 N 16°1637.20867" | E 80°34'43 35419
3 N 16°1638.18990" | E 80°34'41.80752"
2| N 16°1637.16982" | E 80°3441.13178"
5 N 16°1637.44404" | E 80°34'40.71833"
6. N 16°1636.75242" | E 80°34'40.23763"
7. N 16°163843150" | E 80°3436.81279"
g | N16°164129893" [E8034393%687

-mechanized mine. Life of Mine is 5 Years, The total mine
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Order No. SEIAA/AP/GNT/MIN/01/2020/1621

' bmitted by
i been referred to SEAC, A.P along with all the documents su
T commendations on EC aspect.

the proponent for their appraisal and for their specific re : - asp
g examined and processed in accordance with EIA Notification,

The proposal has been '
2006pang its amendments thereof. The State Level Expert Appraisal Committec (SEAC)
examined the application, in its meeting held on 01.02.2020 & 10.05.202(? as
follows: The proposed project is for mining of Gravel in an area of 1.376 Ha. with a

0 cum per year with a condition that the

maximum production quantity of Gravel of 1359 n
scheme total production should be limited to the Mining scheme approved quantities. The

project falls under B2 category. The proponent and their RQP attended the meeting.
Cluster formation certificate from the Assistant Director of Mines & Geology (ADMG)
has been submitted and it is found to be under B2 category. The committee observed that
the land is Patta land and the documents are observed to be in order. After detail
deliberations on the application, the committee recommended to issue Environmental
Clearance for the project.The proponent volunteered to allocate sufficient funds for
providing digital class room and furniture for the upper primary school situated in Sekuru
village as a part of Corporate Social Responsibility (CSR) activity. The committee in the
appraisal report clearly stated that they have approved the approved Mining Plan, Form-
1/11, PFR/DPR and EMP for compliance by the proponent. The State Level Environment
Impact Assessment Authority (SEIAA), in its meeting held on10.03.2020 &
14.05.2020 examined the proposal and the recommendations of SEAC and decided to
accept SEAC recommendations aforesaid for strict compliance by the proponent and to
issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para no. I under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to

implementation of the following specific and general conditions:

Part A. Special Conditions:

The proposal shall not attract the following acts & Rules: Forest act 1980, Wild
life (Protection) act,1972; CRZ notification, 2011; The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB and also
shall not harm live stocks and human beings and disturb their activities.

The proponent volunteered to allocate sufficient funds for providing digital class
room and furniture for the upper primary school situated in Sekuru village as a part
of Corporate Social Responsibility (CSR) activity.

The project proponent shall maintain the setback distance 7.5 meters buffer zone all
?ur?f‘l_lﬁgihe mine lease area for greenbelt development and other conditions are to be

i

The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.
v.  The proponent is advised to ensure safety to animal and public life.

i

ii.

iii.

iv.



Order No. SEIAA/AP/GNT/MIN/01/2020/1621

————————

Part B. Specific Conditions:

ii.

iv.

vili.

1. Air Pollution:-

Suitable drilling & cutting method shall be adopted to control dust emissions, as
per approved mining plan.

The proponent shall comply with the mining methodology mentioned in
approved mining plan and Form-1

Greenbelt shall be developed along the boundary of mining lease area and also
in back filled and reclaimed areas with tall growing native species 1n
consultation with the local DFO/Agriculture Department. The proponent of
mine shall carry mining operations in such a manner so as to cause least
damage to the flora of the mining area and nearby areas. He shall take
immediate measures for planting in the same area or any other area selected.by
authorities not less than twice the number of trees going to be felled by mining
operations. He shall also take measures for restoration of other flora /fauna if
damaged by mining operations.

Effective safe guard measures such as regular water sprinkling shall be carried
out in critical areas prone to air pollution and having high levels of SPM and
RSPM such as haul road, loading and unloading point and transfer points. It
shall be ensured that the ambient air quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

The proponent of mine shall carry ai.r quality monit_oring in the core zone as
well as buffer zone for RSPM and Noise levels. Location of monitoring stations
should be decided based on the metrological data topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring
should be undertaken in consultation with Andhra Prade.sh Pollution Control
Board. The data so recorded should be regularly' submitted to the Ministry
including its Regional office locateq at Chennai and the .Andhra Pradesh
Pollution Control Board/Central Pollution Control Board once in six months.

onent shall construct graded roads connecting the mining area to the

gy oid dust nuisance due to vehicular movements.

nearby roads to av

shall take precautions against noise arisin

The ;t)ir:fso;lﬁgtshau be abated or controlled at the source so
opera

€ out of mining
: as to keep it within
the permissible limits notified under Environmental (Protection) Act, 1986 /

Noise Pollution(Regulations & Control) Rules, 2010 by i 105/
following noise control measures.

38
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ix.

order No. SEIAA/AP/GNT/MIN/01/2020/1621 39

proper and regular maintenance of vehicles and other equipment
Limiting time exposure of workers to excessive noise. .

The workers employed shall be provided with protection equipment and
earmuffs etc.

gpeed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease area, scientific investigations shall be carried
out by the holder of mining lease so as to keep the ground vibrations caused by
blasting operations within safe limit.

The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.

ii.

1ii.

As per records the source of water is bore well. Total water requirement is 4.0
KLD. Qut of that, 2 KLD is used for Dust suppression; 1.0 KLD is used for
development of green belt; 1 KLD is used for domestic purpose.

Garland drain and Siltation ponds of appropriate size should be constructed for
the working pit to arrest flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads, green belt development
etc. The drains should be regularly desilted, particularly after monsoon, and
maintained properly.

The proponent of the mine shall take all possible precautions to prevent or
reduce the discharge of toxic and objectionable liquid effluents from mine,
workshop, tailing ponds into surface bodies, ground water aquifier and useable
lands to a minimum, The effluents shall be suitably treated, if required, to

‘?ﬂform to the general standards notified under Environmental (Protection)
ct, 1986,

Monxtoﬁng of ground water level and quality should be carried out quarterly by
the project Proponent in and around the project area in consultation with State
und Waer Department/Central Ground Water Authority and data thus
colleclefl shall be submitted regularly to the MoE&F and its Regional Office
einal, CGWA, and the Regional Director, Central Ground Water Board,

Hyderabag, |5 at any stage, it is observed that the ground water table is getting

depleted gy C
= ini ivi rrection measures shall be
carried oyt 0 the mining activity, necessary €O

sSl:u:zlable “Onservation measures to augment groundwater resources in the area
all be Planneg and implemented ign consultation with Regional Director,



vi.

3) Solid Waste :-
1.

ii.

iii.

iv.

Vi.

Ord
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C(_}WB, Southern Re
rainwater harvesting.
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gion, Hyderabad, Suitable measures should be taken for
Permission from

; 1 of
. € competent authority should be obtained for draw
ground water, if any, required for this pmjtgct_

Topsoil: Wherever to

- P soil exists and ig ted for mining operatm.ns,
Temove it separately and the top soil so re:;(:)f:c)l{ (:1;?1 be utilized for restoration
?(r)rres:?a?bbi;lilztiagmn of the lan_d, which is no longer required for mine operations OIt-
al g or landscaping the external dumps. Whenever the top soil canno

be utilized Concurrently, it shall be stored separately for future use.

Overburden : The proponent of mine shall take steps so that the overburden,
waste rock, rejects and fines generated during mining operations shall be stored
In separate dumps preferably on impervious grounds. The waste rock,
overburden etc. shall be backfilled into the mine excavations so as to restore the
land to its original use as far as possible. In the case of non feasibility of back
filling, the waste dump shall be suitably terraced and stabilizes through the

vegetation. The proponent shall maintain proper angle of repose to ensure
stability to the dump.

The proponent of the mine shall construct required number of retaining walls to

provide stability to the dumps. Dimensions of the retaining walls shall be based
on the rainfall data.

The proponent of mines shall construct required number of garland drains to
arrest mineral particles being carried away as runoff during rainy seasons

around the dump yards. Dimensions of the garland rains shal] be based on
rainfall data.

The proponent of the mine shall undertake l?h.ased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete
this work before the conclusion of such operations and the abandonment of the
mine.

The proponent will be squarely responsible for proper implementation of solid
waste management plan prevention of air pollution, water pollution, and any
other kind of pollution/health hazard.

Part C. General Conditions:

i This order is valid for a period of 5 years or the expiry date
i.

of mine lease or
jod i d by the Government of AP,
land lease period issuet T

> Whichever ig earlier.
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ii ile givi i i liance of guidelines
ii. While giving CFE/CFO, the APPCB is to kindly ensure comp!
issued in G.O RT No 239 dt 16.04.2020 and Memo. Nq/ covid-19/2020/HMFW
dt 18.04.2020 issued by Medical, Health and Family welfare department,
Government of AP and the Ministry of Home Affairs order No 40-3/2020/DM-

DA dt 15.04.2020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government
bodies (Gram panchayat/Gram secretariat) in ensuring safety to human and
animal life. The APPCB to ensure the same while according CFE/CFO.The

APPCB to ensure the same while according CFE/CFO.

iii.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

iv.

v. In respect of government land for mining, the responsibility fixed on AD
mines to check whether necessary clearances from revenue department are

obtained.

vi. In case of patta land while granting mine lease ADMG should verify the land
lease documents.

vii. In respect of forest land given in lease for mining, the proponent shall
scrupulously adhere to the mining conditions stipulated by the forest department,
Government of Andhra Pradesh.

viii. Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

ix. While takipg_ up mining activity the proponent shall meticulously follow
approv.ed mining plan/Form-1/EMP,

X. Onctti eclin' an year propgnent shall conduct impact analysis on environment by
reputed institute recognized by Director General, Mines and Safety.

Xi. A(fl(énhizn;é%r Establish-ment” & “Consent for Operation” shall be obtained from
e esh Pollution Control Board under Air and Water Act and effectively
ply with all the conditions stipulated thereof.

xii. No ch Foce ot
pn‘o: a;;i)grz\l,nlnumng technology and scope of working should be made without
a' of the SEIAA, A.P. No further expansion or modifications in the

mine shall be capri od . C
Gol, New Delhj_ ag app‘{i‘:;;;:hout prior approval of the SEIAA, AP/ MoE&F,




Xiii.

Xiv.

XV.

XVil.

Xviil.

XiX.

XX.

Ord
er No. SEIAA/AP/GNT/M:[N/01/2020/ 1621

Personnel working in ¢ with
protective respiratory d usty areas shall be provided by the proponent

. : ev?ces and they should wear. and they should also be
provided with adequate training and information (:: sai,'cty and health aspects

The project proponent shall ensure that no natural watercourse and/or water

resources shall be obstructed due to any mining operations. Necessary safeguard

measures to protect th ‘ ration e e
shall be takeﬁ,  first order streams, if any, originating from the mine

chupfm'onal health surveillance program of the workers should be undertaken
penodlpally to observe any contractions due to exposure tO dust and take
corrective measures, if needed.

A separate environmental management cell with suitable qualified personnel

should be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization.

The funds earmarked for environmental protection measures (Capital cost Rs.5.4
Lakhs and Recurring cost Rs.4.85 Lakhs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Ministry and its Regional Office located at Chennai.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC’s office Memorandum
No.F.No.22-65/2017-1A.111, dated.01.05.2018 and submit to the SEIAA, A.P and

Ministry’s Regional Office, Chennai.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA,
Andhra Pradesh through the Andhra Pradesh _Pollution Control Board, who
would be monitoring the implementation of environmental safeguards should be
given full co-operation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the (_100uments shall be submitted to
the CCF, Regional Office t0 MOEF&CC, Chennai.

t shall submit six monthly reports on the status of

The project proponen . e
compliance of the stipulated environmental clearance conditions including results

of monitored data (both 10 hard copies as we Iy 0 the Ministry of
Environment & Forests, its Regional Office, Chennai, SEIAA, AP, Zonal Office
of Central Pollution Control Board, Bangalore, District Collector and AP,
Pollution Control Board. The proponent shall upload the status of compliance of

the environmental clearance conditions ingluc}ing results of monitored data on
their websites and shall update the same periodically.

42



XXil.

xxiii.

XX1V.

XXVIii.

" anager to submit half yearly compliance reports
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Post Environment Clearance Monitoring: It sha]] be mandatory for the project
. ; in respect of the stipulated
prior EC terms and conditions in hard and soft copy to SEIAA on I1* June and
1% December of each calendar year. (Refer 10(3) and 10(ii) of S.0. 1533(E) of
Ministry of Environment and Forests Notification, New Delhi, dt 14™ September,

2006.)

The project proponext §ha1] Submit the copies of the environmental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addifion to the
relevant offices of the G(.)VBmment who in tumn has to display the same for 30
days from the date of receipt.

The environmental statement for each financial year ending 31% march in Form-V
as mandated is to be submitted by the project proponent to the A.P. Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall
also be sent to the Regional office of the Ministry of Environment and Forests,
Chennai by e-mail.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SEIAA, A.P.

- The proponent shall obtain all other mandatory clearances from respective

departments before taking-up the mining activity.

- Any appeal against this Environmental Clearance shall lie with the National

Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

ii. Concealing the factual data or submission of false fabricated data and failure to

oomply with any of the conditions mentioned above may result in withdrawal of

t;ns clearance anqg attract action under the provisions of Environment (Protection)
ct, 1986,

above Conditions jg not satisfactory. The SEIAA reserves the right to alter/modify

the a i it in the interest of
envi — Conditions or stipulate any further condition
Vironment Protection,
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xxix. SEIAA also res :
obtained by thee;;s,;?l:;:gtﬂ; to cancel the EC jggyed at anytime, if EC has been
false information, ough suppression of any information or furnishing

xxx. The ab 26 ;
W:ter ?l;’rf;v('g]l:;i;;m;s (‘:N ﬂltrl;? enforced inter-alia, under the provisions of tlz
on £ . ; :
Control of Pollution) Ac of Pollution) Act, 1974, the Air (Prevention

b, 7 bnes t, 1981, the Environment (Protection) Act, 1986 and the
Public Liability Insurance Act, 1991 along with the(ilr) amendments and rules.

- L. B Sd/-
- MEMBER SECRETARY, : MEMBER, @ CHAIRMAN,
.SEIAA,AP. ' SEIAA,AP. = SEIAAAP.
To
M/S. Adithya Infra Projects
Mg.Partner: Sri G.V. Brahmananda Rao
H.No 5-91-12, Lakshmipuram ,
4™ Line, Guntur-522007
/IT.C.F.B.O//
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SENIOR ENVIRONMENTAL ENGINEER (EC)
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